231 Alleged Worng States-
ments by Minwsters

[Shri Shyam Nandan Mishra]

as far back as 1969 8o, 1t seems that
the persons affected knew what the
author of the notification did not
know—for very good reasons'

Theretore my submission would be
that 1in view of all this, there arc no
tenable arguments advanced by the
hon Mmister May I also say thal
what he has submitted to the Housc 18
an nsult io this House?

SOME HON MEMBERS No, no

SHRI PILOO MODY I am terribly
insulied

SHRI SHYAMNANDAN MISHRA
Since this has not only the element of
contempt this has also the culpability
1in 1espect of the wviolation of a parti-
cular Act, relating to the Defence of
works Act, let all those persons sitting
on the other side and, particulaily, on
the Treasury Benches ponder over this
that if this matter 15 taken o the
court—it 1s indeed a matter which is
actionable in the court—and, here, the
culpabiity for wiolation of both the
privilege and contempt of the House
and also of the Defence of India Act
1s involved (Interruptions)

MR SPEAKER- That is for the
court to decide,

SHRI SHYAMNANDAN MISHRA.
The way 1n which he hag treated the
House with arguments which are
wholly untenable (Interruptions)
My submussion, therefore, 1s this

Finally, in 1067 or 1968, the present
Finance Minster but at that time the
Home Minister, Mr. Y. B Chavan,
had come forward before the House
to say that he would like the matter—
because 1t related to him—to be
mﬂhﬁ!mﬂ&ﬂdﬁb
wvilages It was Mr Atal Bihari
Vajpayee who had brought up the
matter which related to the printing
of the Budget, Later an, he took the
stand that political motivations were
introdnced (Interruptions) My sub-
mission js, because jhere are istues of
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defence and security of the country
mvolved, let the Minister himself come
forward and ask for reference of thisy
matter to the Privileges Committee
That will help ue to investigate the
matter fully

MR SPEAKER Op the one hand
You sav it 1s for the House and on
th~ other hand you are asking for the
ri ference to the Pifvileges Committee

Now I will not allow any further
discussion (Interruptions)

SHRI SHYAMNANDAN MISHRA

Already, this ha, boen done

Lven Prolumo came and made
1mends Let <ome of the Profumos cn
ihe other side also make amends

MR SPEAKER Now, I call Shn
Atal Bihari Vajyapee and Shri Samar
Guha Motions under Rule 377

SHRI JYOTIRMOY BOSU What is
your ruling®” Would you circulate agll
the statements to the Members and fix
some time”

MR SPEAKER There is no ques-
tion of circulating Everything spoken
in the House 15 considered as circulat-
ed That will come to you

SHRI JYOTIRMOY BOSU What
about fixing the time for ite

MR SPEAKER If you want to put
it to the House, T will put it to the
House Do you want it To be put to
the House? Yes. So I will fix the
time

12.50 hrs.

MATTER UNDER RULE 377
REPORTED ARREST OF A PAXISTANY
8Py v MesRoT
oft et gt wreddt (vnfira)
o ¥ ST qo ¥ ow s et )
og awe ANt sidfic § ol W
wyr vt § fie e ¥ qw wrgw Twer
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wr ¥ vw g A el afae
® e Aw fear v 2 Y
Mrdz ¥ I om0 BrEA A
T #T fear 1 e ¥ ofew @
X qamar & fF oag  arfeeart gge
qifesra & gfae s=wex gwm s
qr | WY agT qg @ STEA ¥ TAR
Fuw T 91 Iy dfevw waem ®
firegre fFpqrmar . ww AR &
aw ¥ @ fawre fawey & fom @
g uw fawrer afagr fafaer o
®/ w1 ¢ W Fo faewm @
qifeaTiz F AT FTE 1 IMF AL
¥ wgr o ¢ ag faer Rt famr
F 1971 ¥ WA AR qrfeea &
77 & fediagrarar) = arfeaar-
#z & WA &1 AvA frar mr g O)
o ey HEY sTAW T mar § 0
§ agar g f5oaw wfadi o aw
fogr wmr, A% wifFmTz & A= oAt
Hg A T Y T[T W W WIST
g ® w oy § A wfaw
WY awer ¥ f5 s wfewr
A FRTTE? WTIER QU
forerd s gu ! wrag fawd
flt fafret ww Rz wiv nifarae
Ty ¥ R o A w
fafre we &= ot qifaariie &
Ty W §? ag ¥ Y T oW
aeer § 1 3g afeeT STEE
& wabwr | & & wger fe &t
T & Yy g a7 fafred o Bg
Y wEvg 1 wefen & wmwer §
fe woprowy o o s A wfige

ot pew wx woum (qiar)
T Yy e far o @

SHR] SAMAR GUHA (Contai): 1
also wamted 1o raise the same or

Matter Under PHALGUNA 10, 1894 (SAKA)

Matter Under

Rule 3T ad
Minister of State of the Union Gov-
ernmgeni and the other by a Member
of Parliament. The first point is, on
this whether 1t is a fact or not, Gov-
ernment must come out with a state-
ment. They must verify the position
whether it 1 a fact or not. Unless
and until Government deny those two
letters seized from the possession of
the Pakistan1 spy—one writien by a
Minisier of the Union Government
and the other by a Member of Parlia-
ment—we have to accept that the re-
port that has appeared in the Press
is correct. If that report is  cor-
rect, then the important point is whe-
ther there 1s any complicity with the
Pakistani spy, whether there is any
direct involvement of any hon. Minis-
ter or anv hon. Member of this House
with the Pakistani spy. Unless and
unti] it is refuled, il can be said
that there is a possibility, ... (Inter-
ruptions). I use the word ‘possibility’.
Unless and until it is refuted by the
Government, unless and until clari-
fication is given by the Government,
it can be said that there is a possi-
bility of complicity and involvement
of either the hon. Minister or the
hon. Member with the Pakistani spy.

Then there is also the question whe-
ther such persons have the right tec
sit in the House, whether their pre-
sence here is not derogatory. You,
Sir, as Speaker of the House, can Je-
cide whether such a Minister or a
Member should sit in the House or nat
unless and until the allegations made
against them are clarified.

1, therefore, urge upon you to ask
the Government to make a statement
whether the report that has appeared
in the Press is correct or not.

Then. Sir, it has appeared in  the-
Press that Government has taken
measures for the security of the Yloma
Mnister and also certain other Mins-
ters and important leaders against the
reported threat by Black December.
It has also appeared in the Press that
some lakes in Bombay are beiny
guarded by the pglice because of the
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" threat of. pﬁmmg them. When re:

ports are coming in this mannerythe

Minister should come out with a state-
ment whether there iz any real threa:
by the Black December and if therve
is a real threat, the country should
be alerted about it.

: SHRI  KRISHNA CHANDRA
HALDER (Ausgram): Chandigarh :s
a Union Territory. Our leader, M
Hiri Kishan Singh Surjit, with 250
volunteers came in a procession to
place their demands regarding price
rise, unemployment prcilem and
power crisis e‘c, but instead of hav-
ing a dJiscussion, they were arrested.
So, 7 want that the INome Minister
should make a statement and also
release all these persons.

SHRI S. M. BANERJEE (Kangpur):
Sir, with your permission I would like
to invite your kind attention to the
press 1epor‘s that have appeared in
yesterday's papers that the Pay Com-
mission has already made recommend-
ations and that Rs. 200 crores would
be needed to implement the recom-
mendations of the Pay Commission...

MR. SPEAKER: I thought it was
the other ome.. . (Interruptions). 1
do not like this.

SHRY P. K. DEO (Kalahandi): Sir,
he is on Pay Cnmmission..,

SHRI S. M. BANERJEE: I hnve not
firished...
.SHRI JYOTIRMOY BOSU ' (Dia-
mond . Harbour):
ernment has become a minority gov-
ermment in Orissa. Now, they are
conspiring for a President rule there.
MR. SPEAKER: -
" mitted you to spealk, .
BERI 8. M BANEHJEE rose—-

SHRIP K.DEO Sir.heisspenk-'

_. -1'ng on the l’ay Comminipn a.nd
o an

The Congress Gov-

lhnvenot per-

_'-.date.nnd ﬂm‘oppwrﬁan. That

MR SPEA!{EI-I A]miwith hhn
there are many other friends—there
are flve or six of them and they aze
being asked in the order in whieh
their twtines mlmt :

SHRI 8. M. BANERJEE: I would
request that you are aware...I wish
the Labour Minister were here....

MR. SPEAKER: Kindly do not do
it. Resignation in Orissa is not con-
cerned with the Labour Minister,

SHRI S. M. BANERJEE: Under 377,
I have sent you three points.

About Orissa, we got the news over
All India Radio that the Orissa Gov-
ernment has tendered its resignation.
I want the Government to make a
statement.

waw wEiIw : W @1 @
WA E...... (waEw)

SHRI P. K. DEO: Sir, in Orissa
after 23 dissident MLAs have come
back :o their parent parties from the
Congress Party, the ruling Party has
been reduced to a minority, The
composition of the Legislative Assem-
bly of Orissa..

MR. SPEAKER: What do you want?

SHRI P. K. DEO: It has now revert-
ed to the ‘pre-defection period or' "to
the post-election period. Seo,
present composition of the Orma :
Assembly reflects the will of = the
people, After these resignations were’
sent to the Speaker, an after thought

- came to the mind of the Chief Minis~

ter and she has submitted her resig-
nation and she has no right to advise
the Governor the dissolution of the
Assembly becauge she does not ehjoy
the confidence .of the House. She has
lost the majority. .. (Inteﬂuphm)
My statement is only. this, Sir. Thére

" is the Rajya Sabha by-election which

is to take place today. There is- ‘a
straight fight between cmrm candi=-

will
"h




